
—~—~ 

W 

HARYANA VIDHAN SABHA 

COMMITTEE 

ON 

PUBLIC UNDERTAKINGS 

(1987-88) 

TWENTYSEVENTH REPORT 
ON THE 

GENERAL WORKING OF 

Haryana State Industrial Development 

Corporation Limited -- 

~ 

Presented to the House on 2 9 HAR 1१४8 

7 
T 

HARYANA VIDHAN SABHA SECRETARIAT, 
CHANDIGARH R 

1988 |



] 

¥ 
t 

\ 
K] 

I 7 

TABLE OF CONTENTS 

] 
- 

Composition of the Committee on Public-Undertakings 

Introduction 

Report ) 

Annexures 

i, 

/



1] 

.r
\h
.,
l 

*1 

श्ह्3 

>y 

5 
****6 

L) 

3 

9 
*tEx]() 

11 

12 

N 

(i 

COMPOSITION 

OF 

THE COMMITTEE ON PUBLIC UNDERTAKINGS 

(1987 88) 

CHAIRMAN 

Shr1 Nar Singh Dhanda 

Ch Shiv Lal 

¢ MEMBERS 

Shri Dhir  Pal e 

Dr Maha Singh 

Shr1 Mangal Sein 

Ch Mange Ram 

Dr Raghuvir Singh 

Shri1 Raghu Yadav 

Rao Ram Naram 

Ch Sir1 Krishan 

Shr1 Tayyab Hussain 

Shr1 Yogesh Chand Sharma 

SECRETARIAT 

आए GL Batra, Secretary 

Shri Surinder Kumar, Under Secretary 

XK The 

*Shri Nar Singh Dhanda, ML A, resigned from Chair 

manship and membership of the Commuttee wef 2 9 1987 

on his appointment as Minister of State and Ch Shiv Lal 

MLA, a member of the Committee, was appomted 

Chairman of the Committee wef 1911 1987 

**Shr1 Dhir Pal, ML A, resigned from the Committee 

wef 1611988 on his appomntment as (पार्टी Parha 
mentary Secretary 

***Dr Raghuvir Sngh ML A resigned from the Commuttee 

wef 1181987 on his appointment as Minister of State 

Hon'ble Speaker, having been authomsed by a 

motton moved and passed by Haryana Vidhan Sabha, 

in पड smtting held on 1371987, to nomumnate the 

members of Commuttee on Public Undertakings for 

the year 1987 88, nomunated Ch Mange Ram, MLA, 
ahd Ch छाप Kfshan ML A, wef 19 11 1987 and Dr 

Maha Smmgh, MLA wef 25188 asmembers of the 
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INTRODUCTION 

I, the Charman of the Committee on Publc Undertakings, 
having been authorised by फिट * Committee m this behalf present 

thus Twenty Seventh Report on the General Working of the 

Haryana State Industrral Development Corporation Limited 

2 Durimg oral evidence the Committee examined the repre 

sentatrves of the Department/Corporation concerned A brief record 

of the proceedings of each meeting of the Commuttee held durng 

the year 1987 83 has been kept m the Haryana Vidhan Sabha 

Secretanat 

3 The Committee place on record their appreciation of the 

valuable assistance given to them by the Accountant General, 

Haryana, and” पा staff and are thankful to the Financial Comnus 

sioner & Secretary to Government, Haryana, Finance Department, 

mcluding his tepresentatives and the representatives of फिट depart 

ment/Corporation who appeared before them from time to time 
The Committee are also thankful to the Secretary Under Secretary 

and the Staff of the Haryana Vidban Sabha Secretariat for the 

whole hearted co operation and unstinted assistance given 1n pre 
paring this Report . 

\ 

~ Chandigarh . SHIV LAL 
the 10th February 1988 CHAIRMAN 
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REPORT 

HARYANA STATE INDUSTRIAL DEVELOPMENT CORPORATION 

LIMITED, CHANDIGARH 

BRIEF HISTORICAL BACKGROUND 

The Haryana State Industrial Development Corporation Limited 

was set up on the 8th March 1967, for promoting dustrial 

growth 1n the State, primarily in the medmm and large sectors 

Since then 1t has beer playmng the role of an Institutional Entre 

preneur as well as a Development cum Financial Institution Tt 

also provides infrastructuie facilities to the entrepreneurs by setting 

up -ndustrial estates at various places i the State 

The authorised share capital as on 315, March 1987 was 

Rs 1600 00 lakhs and paid up share capital was Rs 1452 58 

lakhs 'The entire share capital 1s held by the Haryana State 

Government 

ACTIVITIES 

2 The activittes of the Corporation are grouped under the 

following mamn heads — 

(1} equity participation and underwriting of preference shares, 

(1) term lending to industrial umts under the Refinance 

Scheme of IDBI, - 

(m) setting up of industmal umits in the Public/Joint/Assisted 

Sector, and y 

(४ development of industrial Complexes/Estates and Ancillary 

Industrial  Estates 

As per the wntten matenal ~supphed to the Commuttee -the 

Corporatton since 1ts mception extended assistance to 35 units 

aggregating Rs 281 32 lakhs out of which shares of the companies, 

amounting to Rs 39 48 lakhs have been sold/redeemed leaving a 

pet balance of Rs 24, 84 lakhs Details of the umis assisted 

through underwriting of preference sharesfequity participation as 

on 30th June, 1987 and the yearwise investments made aie given 

at  Annexure I - 

Utder the term lending activity the Corporation has sanctioned
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loans aggregatmg Rs 4757 71 lakhs (gross), to 89 umts, upto 
30th June 1987 Details about the yearwise sanctions and dis 
bursement of Term ILoan are given पा. Annexure I 

The Corporation also operates Seed Capital scheme as an 
agent of IDBI The detalls of sanctions and disbursements of 
seed capital are given 1 Annexure 111 

The Corporation started providmg loans under the equip 

ment refinance scheme during the year 1985 86 Under the scheme 

an existing unit with a good track record can aval of assistance 
for replacement/marginal expansion/diversification The 1080 under 
the scheme 15 required to be avaled within four months of sanc 
tion and 18 to be repaid within five years A loan of Rs 30 Q0 
lakhs was sanctioned to a umit m the year 198586 and Rs 194 82 
lakhs have been sanctioned पा the year 1986 87 to three umits 

The Corporation has setup upto the year 198384 six pro 
Jects, namely (1) Haryana Brewertes Limited (2) Haryana Con 
cast Limited (3) Haryana Matches Limited (4) Haryana Minerals 
Limited, (5) Haryana Television Limited, and (6) Haryana Tan 
neries Limited 1 public sector and one project namely Haryana 
Detergents Lumited, ता joint sector Dunng the year 1985 86 three 
more projects namely HP Cotton Textile Mills Limited Haryana 

Petro chemicals Limited and United Pharma International Limuited 
have been set up in फिट assisted sector Another project for the 
manyfacture of Front and Rear Wheel Hubs has gone into com 

mercial production पा. the year 1986 87 The capital vestment 

प्रा. these projects 1s of the order of Rs 42 12 crores 

SETTING UP OF INDUSTRIAL COMPLEXES/ESTATES 

3 The Haryana State Industrial Development Corporation 

Limmted undertakes development of infrastructure facilities com 
prismng acqusition of land, development of industrial areasfestates, 

constructton of factory sheds etc etc so as to achieve systematic 
and expeditious industrial growth in the State Haryana State 
Industrial Development Corporation Limited has developed indus 
trial complexes/estates at Murthal Gurgaon Yamunanagar Ambala, 

Kundl: Jind Kalka Samalkha and Dundahera As per the terms 

of agreement an allottee of the plot had to start the construction 
of umts within six months complete i1t within two years and 

commence production within three years of the allotment of the 

plot failing which the plot was lable to be resumed The Commut 

tee however mnoticed during oral evidence and during on—the— 
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spot study that a number of plots/sheds were lymng un allotted 
and 1 some cases though the allottees had defaulted to keep 

the above schedule their plots had not been resumed for which 

no reasons were found forthcoming 

The Commuttee desire that complete Uetails of the plofs/sheds 

developed by फिट Corporation upto _31st March, 1988, together with 

the number of plots/sheds as remaned unallotted with reasons for 

therr non allotment may be furmshed to them The Commttee also 

desire that a Iist of all those allottees, who defaulted n Kkeepiig 

the schedule prescribed पा. the agrcement, together with the detais 

of those mm whose cases plots/sheds had not been resumed by the 

Corporation for the wiolation of the terms of agreement and the reasons 

for not domg so, may be furmshed to the Commnitee at the earliest 

ALLOTMENT OF INDUSTRIAL PLOTS 

4 The Committee observe that the basic objective of various 

schemes of the Corporation 15 to promoté industrialisatton in the 

State particularly 1ए the backward region so that the people of 

this State who are basically Zgnicultunsts could be diverted to 

become an 1ndustnally advanced commumity Durmg the oral 

evidence on 120 OQOctcber 1987 1t was however revealed that 

पा the matter of allotment of Industmal plots पा. vanous Industrial 

Estates cntrepreneurs from Haryana were not given any special 

preference/weightage and as a consequence their number amongst 

the allottees at most of the places presented a dismal picture as 

18 evident from the following table — 

Name of the Industrral Estate Tatal Number Percentdge 
aumber of Plots 
of Industrial allotted to 
Plots péople from 

Haryana 

Kalka 70 10 14 2 

Gurgaon 62 14 22 6 

Murthal 40 14 350 

Kundl 83 16 19 3 

Sambhalkha 27 9 33 3 

Sheds ™ 

Faridabad 31 17 54 8 

Murthal 19 6 31 6 

Roz 1६६ Mea 5 1 20 0
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Like wise under the term loans scheme, 1t was revealed during 
oral evidence on 29th September 1987 that out of 52 umits, for 

“— which term loans had Been granted, only 17 entrepreneurs belonged 
to the State ~ 

The Commuttee, therefore, recommend that the Corporation should 
frame a clear cut policy so as to encourage the people of Haryana 
to take full advantage of the industrial upsurge by providing them 
unique opportumty to take bnsk strides om the mdustrial path  The 
Commuttee believe that agro based Industry has a vast scope and 
there 1s tremendous potential wartmg for the rnght  entrepreneur 
The Comumnttee would, therefore, like that प्रिंट Corporation should 
endeavour fo offer best faciiies and attrachive incentives to the 
genune enfreprencur from the State so that the great human re 
sources available with the State can be put to productive use 

EMPLOYMENT OPPORTUNITIES FOR HARYANA PEOPLE IN 
VARIOUS UNITS ESTABLISHED IN HARYANA 

- 

S Industmahization in the State should have come as boon 
to 1ts people with more and more job opportumties becoming 
available The Committee were however dismayed to find that 
the percentage of the people from Haryana amongst the employees 
working 1n various units/companies, financed/assisted by the Haryana 
State Industrial Development Corporation Lumited was extremely 
low To quote an example in one of such umits viz HP Cotton 
Mills Hisar which the Commuttee wisited during the on the spot 
study tour on 13th October 1987 out the 717 employees working 
only 172 (comstituting less than 24%) belonged to Haryana The 
over all percentage of employees from Haryana working प्रा various 
units financed or assisted by the Haryana State Industrial Deve 
lopment Corporation Limited ranged between 3035 as revealed 
during oral evidence on 30th September 1987 Such a ridiculously 
low percentage of Haryanvis amongst the employees 1s despite 
the fact that the agreement which 1s eatered mto while sanctioning 

the loans contamns a clause as revealed dumng ofal evidence 

on 30th September 1987, that the Borrower 
shall as far as possible recruit staff especially at the lower Ievel 
from witlun the State of Haryana 

The Committee observe that very concept of promoting indus” 
tries 1 the backward areas 1s to help and improve the 10 of 
the people of those areas by providing them maximum job opportu 

mities The industrialists who establish thewr umts are given 

o)
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hndncial assistance/subsidy and other concessions eg exemption 
m  Sales Tax electriaty duties etc etc, with the hope that 
these measures will ultimately benefit the people of the area and 
usher पा. a bountiful era of prospenty and well being The Com- 
mittee however feel that the development of Industries i those 
areas while, on the one hand has failed to achieve this objective, 
it has, on the other hand created more problems, more pollution 
and more slum lke conditions for the people hiving वा those areas 
whose lands had been acquired for seting up such industries 
To see the magmtude of this problem the Commuittee visited 
Dundahera and Roz ka Meo in the backward areas and were 
distressed to notice that in most of the cases the industriahsts 
were showing no inclinauon to employ the local people Rather 
they preferred to employ the people from far flung areas ता other 
States presumably becaus¢ such people bemng without any local 
support/influence, could be more easily exploited by the industria 
hsts  Indifferent and hstless attitude of the industrialists towards 
ther workers has been discermble as no systematic/planned res: 
dential colony had beer established/constructed by any of the 
units for therr workets No area/plot had been reserved for 80018] 
Infrastructure It was also noticed that other basic facilities like 
health education etc for therr workers and therr families were 
also Jacking The Laboir Department had also failed to enforce 
provisions of Labour Laws like EST Dispensary housing facility 
etc - 

The Commuttee are of the considered view that tmproving the 
lot of people of the backward areas which 15 the basic objective 
of mdustrnialisation m the State stands defeated, 1f the people of 
those areas are not provided with employment opportumities and 
other basic necessities/amenities 

The Commuttee would, therefore, hke to Impress upon the 
need for taking effective measures to ensure that the ndostnalists, 
who set up ndustries था the State, employ maxmmum number of 
the people from the State, particularly those living i the Iocal 
areas and recommend that फिट relevant clavse, relating to recrmt- 
ment of staff, as incorporated पा. the agreement which 1s entered 
mto while sanctiomng the loan, equity and other assistance, may 
be swtably amended to make it mcumbent, to the extent legally 

- possible, upon फिर entreprenmeurs to recrmt staff from within the State 
The Commuttee also recommend that smitable steps be also taken 
to ensure that workers and फिला विचार are provided basic facilities



6 

of residence, education, health etc by givng legal shape to this 

provision Whule- grantng loams, equity, gramts or subsidy or मां दिस 

the -time । of acqurmg land on the ground of publkc purposes 

The Committee further recommend that stress be lad on settng 

up roral umts for providing more jobs to the rural people so as to 

arrest the trend of mgration to cities 

IDENTIFICATION OF PROJECTS 

6 An important activity of the Corporation is 1dentification 

of viable projects and setting them up in फिट Public / Jomt/ Assisted 

Sector Seven projects were set up uptb the year 1983 84 1¢ six 

projects namely, Haryana Breweries Lmuted Haryana Concast 

Limited Haryana Matches Limited, Haryana Mimerals Limted 

Haryana Television Limited and Haryana Tannaries Limited 1n 

public sector and one project, namely Haryana Detergent Limited 

in the Jomt Sector During the year 198586, three more pro 

jects namely, HP Cotton Textile Mills Limited Haiyana Petro 

Chemuical Limited and United Pharma International Limuted have 

been set up 1 the Asststed Sector Another project for फिट 

manufacture of Front and Rear Wheel Hubs has gone mnto comm 

ercial production 1n the year 1986 87 The capital investment m these 

projects 15 of the order of Rs 4212 crores 

The Committee observe that the National Capital Region offers 

good potential for setting up of various projects particularly 1n 

the field 11 which the State 1s lacking The Commttee believe 

that the State has a lot of scope for the establishment of Chemical 

Industry as there 1s énough demand for paints varmshes perfumes 

and cosmatics etc There 1s also scope for the expansion of Forest 

Based Industry  Sports Goods Industry which 1s  already 

established could be further expanded The Commuttee also feel 

that Haryana 1s quite important for फिट production of 071 Seeds 

especially for ground nut rice bran and cotton seeds offering ample 

scope for the developmen/t of o1l extracting :ndustry The esta 

blishment of Cotton Seed oil extracting plant seems quite feasible 

पा order to utiise avalable Cotton Seed 1. the State Similarly, 

rice bran and ground nut oil extracting plant can be established 

पा the areas which are rich in the production of rice and ground nut 

The Committee recommend that identification of projects should 

be given due importance and flus job be entrusted to the officers 

of calibre drawn from various disciplmes of engneering and technology
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iho- shonld remamn engaged on a contimumng basis m exploring the 

new 1deas about फिर projects The above observations of the Commttee 

should be duly kept 11 wview 

WORKING RESULTS OF SUBSIDIARY UNITS OF THE 

HARYANA STATE INDUSTRIAL DEVELOPMENT 

CORPORATION LIMITED 

7 One of the major activities of the Haryana State Indus 

trial Development Corporation Limited 15 to promote projects पा. 

Public/Joint Assisted sectors The Corporation has set up six 

projects 1 the Public sector so far with the followmg financial 

" outlay — 

Name of Company Total paid up HSIDC s HSIDC 

capital 85 on share holding 1nvestment 

31st Maich 1985 1nequity 1n loans 

(Rupees 1n lakhs) 
1 Haryana 

Brewcries 

Limited 120 08 66 48 52 27 

2 Haryana 

Minerals 

Limited 24 04 24 04 0 04 

3 Haryana 

Matches 

Limited 12 48 12 50 6 65 

4 Haryana 

Tanneries 

Limited 126 00 53 40 22 77 

5 Haryana 

Concast 310 85 185 80 8 15 

Limited 

¢ Haryann A sum of Rs 112 27 lakhs which includes 

Television Corporation equty and loan 1 Haryana 

Limited Telewision Limited 1s stated to have been 

transfeired to Haryana State Electronics Deve 

lopment Corporation Limited - 

The financial record of the thiee companes, viz Hary(ana 

Concast Limited, Haryana Tanneries Limuted and Haryana Tele 

vision Limited reveals that these are undergoing huge losses The
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position of cumulative losses suffered by these umits as on 3lst 
March, 1985 1s as under — 

() Haryana Tanneries Lumted — Rs 373 15 lakhs 

(u) Haryana Television Limted — Rs 103 61 lakhs, and 

(एप Haryana Concast Limited — Rs 349 34 lakhs~ 

Since 1t 15 the function of this Commuttee to throw light on 

the activittes and policies of the Public Undertakings and to 

discover whether such undertakings aie functioning with a reason 

able degree of efficiency the Commuttee undertook 1n 0८008 

1987, an on the spot study of the above mentioned three subsidiary _ 

Companies of Haryana State Industrial Development Corporation Limi 

ted It was not the mntention of this Committee to undertake any 

detailed exammation or to give any detailed account about the func 

tioming of these three unis because during a short visit 1t was ~ 

neither possible to undertake any 1n depth examiation nor was it 

desirable to do so without asking for detailed written nformation from 

these Companies However what the Commuttee saw while having 

a bird eye wview of the functiomng of these three umits was a 

picture of total distress as bnefly stated here under — 

(1) Haryana Tanneries बताएं 

This Company was incorporated on 12th September, 1972, 

as a subsidiary of the Haryana State Industrial Development 

Corporation Limuted with the mam objects to carry on business 

as dealers 1mporters, manufactures and processors of hides skins 

foam leather and other leather articles and to take up Dbusimess 

as dealers and manufacturers of rexme foam rubber furs plastics 

human and ammal harr and articles made therefrom The Company 

started 1ts production from December 1976 The actual pro 

duction has always remamed far below the installed capacity 

During therr wvisit, the Committee noticed that practically no work 

was bemng done ir this Company and the staff strength being 

proportionately morg than the actual production there was gross 

under utilisation of labour The management of the Company 

has--not been cicumspective as at no stage any effort seems to 

have been made to increase the production or if that was not 

possible to reduce installed capacity The Committee  noticed 

during therr visit that some of the machiery, installed in the _ 

Tanneries, had never been used and no effort was made at any 

stage to dispose of the same with the result that most of the



पं)
 

t 

4 9 

costly machimery stands reduced as a Jjunk The Commuttee was 
informed that though there was a great demand of upholstry 
leather from the Australian Government such leather could not 
be produced for want of funds The Commuttee believe that the 
additional funds could be mopped up to an appreciable extent simply 
by disposing of the costly surplus machinery lying 1dle in the 
Tanneries - N 

The Company seems to have never made any serious efforts 
to generate 1ts own internal resources and no effort seems to have 
ever been made to diversify 15 business to compensate for losses 
by starting profitable activities and this unit contimues to be m a 
serious state of sickness primarily due to managerial inadequacies 
and gross negligence on the part of the holding company 10 
HSIDC ५ 

(u) Haryana Televion Limmted - 

This Company was set up m December 1973 by Haryana 
State Industrial Development Corporation Limuited पा. joint sector 
As the umt was mcurn‘.ng lossgs year after year the collaboration 
agreement with the co promoter was terminated and the Haryana 
State Industrial Development Corporation Limited took over the 
concern पा March, 1977 The Company has been continuously in 
curring losses every year and cumulative losses upto the year 1986 87 
are stated to more than Rs 277 00 lakhs as revealed during on 
the spot study tour on 14th October 1987 

Though the performance of this Company has been very poor 
from 1ts very inception the present state of the Company presents 
an extremely hopeless picture The Company 1s bemg treated 
as mnobodys baby The Haryana State Industral Development 
Corporation Lumited 1s stated to have transferred the Company to 
Haryana State Electronic Development Corporation Limited but it 
was noticed that neithe- Haryana State Industrial Development 
Coiporation Limited nor Haryana State Electronics  Development 
Corporation had taken ary mtiative to improve the state of health 
of thus Company Capactty utilization has been at the lowest ebb 
and though the sale of TV Sets manufactured by the Company 
has been muinimal, no efforts were ever made to diversify 1ts activities 

During on the spot study it was revealed that the record of 
accounts for the previous 1012 years mvolving Rs 46 lakhs was 
missing  There was no accounting system and no financial control
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which count for as the major contributory factors 0 the poor 

perforrmance of the Company Presently tle Company 18 not carryiiig 

out any business worth the name 

The Committee were sarprised that though this umit was set 

up mn the year 1973 when other stmilar umits 1 the private sector 

were domng a roaring business  this Company continuously 1n 

curred losses vear after year Reckless negligeice was noticeable 

not only from the fact that the record 1mvolving Rs 46 lakhs 

was reported missing but also from the fact that fraudulently 1ssued 

Bank drafts were received which were dishonoured but for which 

no sertous notice was taken and no case was registered ganst 

any one The Commuttes feel that the holding Company 1¢€ 

HSIDC can not be absolved from responstbility of this sorry 

state of affairs of this Company P 

() Haryan/a Concast Lmmted 

This Company was incorporated on 29th November, 1973 as 

a Jomt Sector venture by Haryana State Industrial Development 

Corporation Limited 1n collaboration with M/s Poly Steel India 

Limited Later the collaborationfagreement was terminated 1n 

January 1976 by forfeiting the shares of the collaborator which 

were subsequently allotted to Haryana State Industuial Development 

Corporation Limuted theteby making 1t a subsidiary of Haryana 

State Industrial Development Corporation Limted 

The Company has been 1ncurring losses smce 1ts 1nception 

except for a couple of sears 

The main reason for the losses was stated to be inadequate 

supply of power and delay हा scting up of Roller Mill on which 

an expenditure of more than Rs 15 lakhs was stated to have 

alieady been mcurred while an additional amount of Rs 40 lakhs 

was required for its installaion Smce 1t was quite late 1 the 

evenmng the Committee could not spend sufficient time to under 

stand the pioblems of this Company None the less the Com 

muttee feel that in view of the heavy inventory with the Company 

shortage of power could not be the maimn factor responsible for 

s chromic malady and wndepth study needs to be made to un 

carth the renl causes for the malfunctioming of this unit 

Generally speaking the Commuttee feel that rehabilitation scheme 

18 a very vital solution for restoring the health of फिट above mentioned 

Companies and expeditious steps need to be taken in this direction 

\ 
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The Committee have no hesitation to observe that while the func 

tionaries of the above mentioned Compantes.. undoubtedly failed 

in the dihgent and efficient discharge of thewr duties and func 

tions the Haryapa State Industmal Development Corporatton Limited 

the State Industries Department and the Public Enterprises and 

Investment Cell of the Finance Department could also not escape 

responsitbility for then complacent attitude in having faled to 

exercise duc care and supervision over the working of, these umits 

As a consequence, the thungs seems to have dnfted away to a 

pomnt from where 1t scems to be difficult to retrieve The Com 

mittee firmly believe that these umits have faled to [फट up to the 

expectations of the people of the State and are proving to be 

a drain on 1ts resources a luxury which the State एव 1l afford 

The Commuttee, therefore, recommend that the Haryana State:Indus- 

tnal Development Corporation Limtted, the Department of Industries 

and the Public Enterpnses & Investment Cell of- Fmancer Depart-- 

ment should regularly and effectively momtor the workmng of था! 

such umts and where they nofice that a particular umt 1s not 

functionmg properly, they should mtiate tmely steps/action to bring 

the matéer to the notice—of--the Governmuent for taking rmmediate- 

remedial measures 

The Commuttee further recommend that a High Level Committee 

should be set पृ by the Government to go mto the workmng of such 

umits as are mcurring financial losses and to suggest improvement- , 

m ther workmg so that they can become commercrally viable and 

can earn profits Such sick पाएँ, as show no sign of improvement, 

should be closed down as a last resort The Commttee also re- 

commmend that the High Level Commuttee should, while gomg .nfo 

the causes ,of losses, also specifically bring out the cases of fraud, 

cheating, forgery, ecmbezzlement, mis approprintion and mproprities, 

particularly m regard to Haryana Telension Lumted and Haryama 

Tanneries Lumted so that the ~deliquent officers/officials found पा 

dulgmg ता. such mal practices are not only pumshed departmently 

but crmmnal cases घाट also registered agamst them The Comumttee 

also recommend that the performance of the Managmg Directors 

and other sentor officers should-be judged from the functiomng of 

the Compames under their charge, which should be swtably reflected 

m ther Annual Confidential Reports This step, the Committee 

believe, would go a long way था. improving फिट lot of those public 

sector umts as घाट foumd to be sufferng from mefficiency and m 

adequactes due to the Iack of efl'ectl\ve control
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TERM LOANS 

8 The एणफुणभाणा started 1ts term loan activity in the year 
1978 79 under the Refinance Scheme of IDBI The 10805 are 
Refinanced by IDBI to the extent of _75% (० * 85% for projects 
located i non backward areas and B&C categories of backward 
areas respectively The Corporation has sanctioned loans of 
Rs 4757 71 lakhs to 89 umits upto 3Ist March, 1987 out of which 
Rs 2333 40 lakhs have been sanctioned to 39 प्राण पा backward 
areas - 

As per the wnften material submutted to the Commuttee the 
Corporation sanctioned-the loans to the extent of only Rs 534 84 
lakhs durng the year 1984 85 against the target of Rs 950 lakhs 
Target for the sanction of term loans during the year 1985 86 
was rteduced to Rs 900 lakhs and ता. the year 1986 87 it was 

further reduced to Rs 830 lakhs 

The- position of years wise targets sanctions and cancellations 

during the years 1978 79 to 1986 87 1s as under — 

Year Actual Amount Amount 

targets sanctioned cancelled 

during the year 

1978-79 — 4 50 — 

1979-80 — 259 79 V- ) 

1980-81 — 320 00 114 67 

1981-82 00 00 673 15 65 00 

19/82—83 850 00 764 49 239 60 

1983-84. 850 20 618 50 179 60 

1984-83 950 00 534 84 - 131 00 

1985-86 900 00 754 80 531 00 

1986-87 ~ 830 00 827 64 173 60 

> 
It 15 mentioned 1n the wntten material that फीट targets could 

not be achieved due to substantial decreasg पा the inflow of loan 

{ 

g
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applications The main reason for substantial reducton in the 
receipt of applications was stated to be disturbed conditions वा. the” 

Northern Region and due to acute shortage of power 

The Commuttee observe that rapid mdustmahsation 15 the key 

note for am appreciable mse 1 the standard of living of the people 

The Committee would, therefore, like that the disturbed conditions 

m the neighbourmg State should not be allowed to come in the way 

of planned and rapd development of industries m the State The 
Commuttee, therefore, recommend that the Corporation should under- 

take a special advertisement compaign and mass contyact programme 
for attractmg and educating the prospective entrepreneurs 

Power 1s an essential ingredient of modernisation Prospertyx‘ 
mn the State through industrialisation 1s possible only पी high prionty 
1s given 1n the matter of accelerated growth of power generation 
Though the power generatipn has -enhanced manifold yet the posi 
tion 15 far from satisfactory The Committee noticed during thenr 
on the spot study that there was an over whelmuing demand from 
the entrepreneuis for improvement in the power supply position 

The Commuttee are aware that the State Government 15 already 
alive to this problem and no efforts are being spared to achieve 
additional power supply to cater to growing needs of industrial 
and other sectors The Commuttee however, feel that there 1s 
tremendous scope for tapping the right entrepreneurs which 15 
possible omly 1If we can ensure adequate supply of power पा! 
we are m मे position to make adequateimprovement n our generating 

capacity the Committee would recommend that subsidies/loans, on 
hberal terms, be_given to the entreprenenrs for setting up पा own 
generating  sets 

TIME LAG BETWEEN THE SANCTIONS AND DISBURSEMENTS 

9 As per the information supplhed to the Commuittee the 
Corporation has 1ssued upto 31st March 1987 cumulative sanctions 

)or term loans amounting to Rs 47 57 crores out of which 
* Rs 25 33 crores have been disbursed to 52 umts and 8 sum of 

Rs 22 24 crores which works out for more than 46% remamed 
undisbursed 

The Committee deswe that the reasons for declmmg trend पा 
the disbursement be inveshgated and all out efforts be made to 
ensure that the time lag between the sanctions and dishursements 15 
mnunised
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AMOUNT OF REPAYMENTS DUE 

10 Statement giving information about the names of units 

loans sanctioned disbursed amount due amount recerved and 

the amount in default with brief reasons given 1. the remarks 

column 1s at Annexure IV Exammation of this statement reveals 

that_as on 30th September 1987 a sum of Rs 275 14 lakhs 

(Rs 129 84 lakhs principle and Rs 145 30 lakhs interest) was 

outstanding agamst various industrial umits and i the cases of 

some the umts default continued to persist even after re scheduling 

of the Iloans 

The Committee do no subscribe to the too lement polcy 

followed by the Corporatton 1 the case of defaulters and re 

commend that the posthon of those wumits 85 _are पा. default be 

regularly reviewed ther workng revamped and —Vigorous _ efforts 
be made to eHet the outstanding recovertes The Commuttee desire 

that the latest positton of outstanding dues, as on उड़ March 1988, 

alongwith the reasons for accumulation and the steps taken to ‘effect 

the recovery be mfimated to them 

The Committee further recommend that the Corporation shonld 

wmtroduce the system of wvisiing defaulting umts and those showmng 

tendency of sickness so as to discuss the problems with the entre 

prenenrs with thé view to rendering  financial/other support to the 

extemt posstble to कण the problem of chrome sichness 

RECOVERY OF PRINCIPAL AND DIVIDEND/INTEREST ON 

INVESTMENTS MADE BY -HARYANA GOVERNMENT THROUGH 

HSIDC IN THE SHARE CAPITAE OF INDUSTRIAL: COMPANIES 

11 The HSIDC acting 85 an agent of the State Government 

1s providing assistance to the industnal companies through under 

wnting of preference shares and participation 1n their equity share 

capital The investments are made on the basis of appraisal 

reports prepared -by the term lending institutions 

Two statements showing the amount invested in various com 

pames (one for investment in equity shares and the other for invest 

ment 1n preference shares) year of investment amount due on 

account of dividend/interest and that recovered by the Corporation 

as well as reahsation of the principal amount of 1nvestme\nt made, 

are at Annexure Y and VI 

N
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K o e व ] ‘The Corporation mmproved upon the draft agreement In 1980 
by incorporating the following additional clauses in the buy back 

agreement — ही 

The guarantors further undertake to purchase the shares 

and to pay the Corporation immediately on demand 

by it the futl price of the aforesaid shires calculated 

as above in any of the following events — 

(@) if the company commits a breach of any of फिट 

terms and conditions of the underwriting agreement OR 

(b) if the company 15. wound up OR 

(c) 1if the company stops the mun business for which 1t 

was established OR 

(d) if the company fails to achieve the projected results, OR 

(6) पी the company sells transfers, leases out or other 

wice aliepates its any of the fixed assets or rights 

It 1s further agreed that the deciston of the Corporation 1n 

this behalf shall be {in1l and binding on the guarantors 

However at the time of accepting the guarintees he personal 

assets of the guarantors were not v rified As 8 consequence  8571005 

difficuitics have arisen m effecting the recoveries पा ccrtain cases 

The Committee, therefore, recommend tha. before acceptng फिट 

guarantces i future the Corporation should obtam full details about the 

property/assets and credit worthiness of the guaran‘ors to ensure that 

they are sufficient to cover the guaranteed amount so that no diffi- 

cnities arise वा effecting फिट recovery पा cases of default m payment 

The Commtee further observe that the pace of effectng the 

recoveries from the defamlting uwmits *has been rither slow and as a 

result huge recoveries contrime to -remam outstanding In the case 

of -Messers Prestolite of Indin Limuted पट Commitee observed 

that j‘h_h_D"—‘f’TCd/_tloug fhe  Diiector of Industies was requested as early as 

m'the year 1974 to effect the recovery the same had neot been effected for 

one reason or the other, even after the lapse of a pertod of 14 years 
- —— 

The Commuttee, theretore, recommend that the process of effecting 

the recoveries be streamhined and pace accelerated so that the out- 

standmg recoveries are effected without apy_avoidable delay  The pro 

gress made i this behalf be reported fo the Commutice 

]
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STAY ORDER GRANTED BY THE CALCUTTA HIGH COURT 
CASE OFM/S CABLE WORKS (INDIA) LIMITED, FARIDABAD 

manufacture of Electrical Resistance Wires approached for parti 
cipation कि ना लिन नव of 1ts preference shares,  पंपाणाए the year 
1970 71 and preference shares of फिट value of Rs 4 s, 4 lakhs were 
sanctioned inter alia, on the condition that the Company shall redeem 
the shares atthe end of a period of 12 years from the date of 
allotment of the shares in one lot and that the share shall carry 9 5% 
per annum cumulative dividend Ar amount of Rs 2 lakhs was re 
leased to the Company था. March 1971 and the balance amount of 
of Rs 2 lakhs in May, 1971 < 
7 — 

After expiry of the moratorium period of first Mt e years, the 
guarantors were called upon on 29th March 1974 to pay the arrears 
of dividend On therr failure- to mply with the same the TECOVery 
action was rmitiated against the guarantor and the Collector Chandi 
garh 1ssued Certificate of Recovery agamnst डाल P K छठी and 
others to Collector 24 Pargana Alipur Calcutta (where the guara 
nto ?s’_‘f’wremded) for recovery of the amount However काल P K 
Singhi, Shrt R C Jan Shn M C Jam and Shn B K Mifer 
filed thrhdg_z\N\/tJecseaateCRPetlon_Tfs efore the Calcutta High Court 
पा. 1979/1980 for restraming the Cerlificate Officer from taking 
recoVerLproceedmgsagamstthemak—'—_—’—__‘—find obtained stay orders * by 
effecting service on one of the Respondents namely Certificate 
Officer, 24 Pargana, Calcutta The said procéedings are still pending 
and stay order has mot sofar been vacated ~— = — ™ 
——\___‘\___\\—/,—"———-/_‘__‘ 

The Comnuttee observe that the htigation gomg on at Calcutta 
which necessitated several wisits of the officers of the Corporation to 
Calcutta, could have been obviated if the the agreement, entered mto नयी, 
the company, had contammed a junisdiction clause The Commuttee reco- 
mmend that the fomof% agreements, executed m such cases, be suitably 
amended 50 as to ncorporate theremn a clanse that all ___p_____:_dlsutes shall be 
bfl’__w__L’g_e “setfled 1m ) Haryana/Chandigarh Such a provision m the agreement 
will, फिट Commuttce believe, go a long way पा obviating itigation 1 other 
St__/ates The Committee also grouseffortsbemrecommendthatnowade 
to get the sfi___g_tay granted by the Calcutta High Court vacated and to 
effect the recovery of the outstanding amount as early as possible 
The Commitée~dlso desire that legal opmen be obtamed whether the 
junsidiction of Calcutta High Court can be challenged m this case 
and 1f so appropriate further action be taken accordingly 

भा 

प 
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SALE OF PREFERENCE SHARES OF M;S PROMAIN LIMITED 

13 M/s Promam Limited a company engaged in the business 

of manufacture of Wire Drawmng Machines approached HSIDC for 

under writing of 1556 of its preference shares and preference shares 

of Rs 4lakh were subscribed by HSIDC ता November 1970 

In accordance with the terms and conditions of underwriting 

the company had furmished personal guarantee of Shm B M Patel 

the then Promoter/Director of the company for payment of 10% 

per annum dividend on the sharesin the event of failure of the Company 

to earn profits and to declare/pay the dividend A joint guarantee/ 

undertaking was also furnished by the Company from आए B M Patel 

and Smt B M Patel for buy back of such shares as were not re 

deemed by the company after expiry of 12 years The Promoter Director 

Shr1 B M Patel and guoarantor to HSIDC stealthuly passed over the - 

control and management of the company to Modis without bringing 

it to the notice of the Corporation The share holding of Shri Patel 

and his \group was transferred and approved by the Share Transfer 

Commuttee 1n violation of the terms and conditions of underwriting 

The Directors associated with Patel Group resigned from the 
Company 

After expiry of moratorium period of three years का Patel 

was czlled upon on 7th December 1973 to pay फिट dues on account of 

arrears of drvidend on the shares falling which the same shall be reco 

vered 85 arrears of Jand revenue This letter was recerved back पा 

delivered with a cover note from the Company that छापा B M Patel 

was no more associated with the Company The recovery could not be 

effected as Shrn B M Patel had left the country to settle 1n 
Tehran 

In the circumstances there were no hopes whatsoever of realt 
sation of any amount of arrears of dividend from the guarantor or 

buy back of shares by him at the expiry of 12 years Thus to save 

the investment of Rs 4 lakhs made by the Corporation 1n the Company 

the sale of shares at par ex past dividend was approved and only the 

amount of investment made by the Corporation realised retamning a 

nght to recover the past airears of dividend from the Company as 

and when declared or from the guarantor आए B M Patel 

The Commuttee are surprised to observe that the recovery n this 

case could not be effected as आए B M Patel had withdrawn from 

the Company and after passing on his share holding and management,
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of the Company to Modis had left the country to settle हा. Tehran 

Duning oral evidence on 30th September 1987 when enquired as 

to why such an important event could not be noticed by the Directors 

nomunated by the Corporation from time to time on the Board of 

Directors of the Company no satisfactory reply was furnished 

The Commuitee obserye that 1t was the basic duty of the Directors 

nommated by the’ Corporation on the Company from time to time, to watch 

the mterest of the Corporation and पाला failure to do so resulied 1 a 1055 of 

सदन पका ला to the tene of about-Rs 3 lakhs The Commuttee, therefore, 

re end that responsibihty for neghgence be fixed and appropriate 

disciplinary action be taken agamst the concerned officer(s) under mtrmation 

to the Commuttee The Committee further recommend that m future 

Directors nommated on such Companies be requred to sabmit a report to 

Government/Corporation about smmlar important event and a close watch 

be kept on the working of such Companies so that the mnterests of the Corpo- 

ration are fully and properly saféguarded 

BOARD OF DIRECTORS 
- 

14 The management of the Corporation vests m the Boaid of 

Directors In term of 1t s Memorandum and Articles of Associations 

the Corporation can have not more than 11 Directors all of whom except 

one nomunated by ID BT दाद appointed by the State Government The 

Directors eaceptmg» the Chairman Managing Director and 1D 81 

nomunee 1etire from office at every Annual Geneiral Meeting  According 

to the information furmshed to the Committee the Corporation held 

one Annual General Meeting and six Board Meetings during the year 

1986 87 Dunng the year 1986-87 the Board of Directors of Haryana 

State Industrial Development Corporation Limited was re constituted 85 

under — 

1 Shri Ashok Pahwa TAS Chairman 

2 Shri AN Mathur TAS Director 

3. छापा Vivek Mehrotra ‘A 5 

4  Shri Balwant ऊना Chaudhn 

5 Shri Krishan Kumar Chharia 

6 Shri Rattan Lal 58118 ’ 

7 Shri A Lahm 4 - 

8 Smt Umesh Nanda TAS Managing Director 

qQ
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Since then Sh Achok Pahwa, IAS on 15 transfer has been 

replaced by Sh RS Malk IAS as Charrman The 

names of the non official directors 1¢ Sh Balwant Rai 

Chaudhr: Shri Krishan Kumar Chharma and Shni Rattan 

Lal Sarraf and Sh K K Sudlir MD/HEC have smce been 

withdrawn Shrt ML Tayal TAS फिट present MD/HFC 

and Shrt SX Saxena IAS Jt Secretary Finance, Govt 

Haryapa have been inducted into the Board 
- 

Names of the Managing Directors with duration are given below — 

1. Shn PN Sahm IAS §31967 — 361968 

2 ShnJD Sharma 165 171968 — "18 3 1969 

3 ShuLC Gupta 185 " 1831960 — 3171970 

4 ShriID Sharma JAS 3171970 — 7101972 

5 Shr Trlochan Smgh 188 7101972 — 6121972 

6 ShnSG Sundram IAS 6121972 — 721974 

7 ShriLM Jam IAS 721974 — 3061974 

8 ShnJD Gupta, IAS - 171974 — 12111974 

9 ShnuLM Jam,IAS ) 13111974 — 1011975 

10 ShnJD Gupta IAS 1011975 — 1031976 

11 ShnRL Sudhr IAS 1031976 — 2681976 

12 छाप हू K Sharma, IAS 2781976 — 206 1978 

13 Shn M G Devasahayam, IAS 2861978 — 2111978 

14 हा AN Mathur, JAS 2111978 — 1591982 

15 Shr Dhinendra Kumar TAS 1161982 — 1011983 

16 ShriJK Duggal, 165 1011983 — 2051983 

17 Shn PR Kaushik 2051983 — कर 

¥*Since Shri PR Kaushik JAS proceeded on training to England 

Shr1 J X Duggal TA S was given additional charge 85 Managmg 

Director HSIDC from 5 51986 till 16 6 1986 Presently Smt 

Umesh Nanda 1s holding charge as Managmg Director, 

HSIDC
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The govermng body i any Public Undertaking occupies a 
posttion of crucial importance The success or failure of such 
an undertaking 15 indeed likely to depefid more on फिट quality 
and composition of the Board directing the Public Corporations 
than on any other single factor as all decisions on policy and 
administration flow from 1t 

The Committee are theiefore of the view that though per- 
manency of tenure of members of the Board and of the Managing 
Director nesther can nor should be guaranteed yet the members 
of the goverming Board should enjoy securily of tenure for a 
limited  period and frequent changes should not be resorted 101 
unless there are compellng reasons to do so प्रकट Commuttee, 
therefore, recommend that the desirabiity of laymng down ~pndehnes, 
as था, the above observations of the Committee, may फिट considered 
by the Government for talung appropriate decision 

ORGANISATIONAL SET-UP 

15 The chart showing the organisational set up of the Cor 
poration 1s given पा. Annexure VII v 

The Comlmtt/ee noticed from the material furmished that the 
Corporatton had- appomnted M/s Price Waterhouse & Co » to study 
the functioning of FEstate Division for suggesting reorganisation 
and measures to increase 1ts cfl'ectweness/efli'cnency 

The Committee desire that a copy of फिर “study report™ submitted’ 
by M/s” Price Waterhouse & Co, togetherwrth detmls> of the - टन 
twno taken on the measures suggested and umprovement achieved, 
be furmished to the Committee 

PROFIT & LOSS ACCOUNT 

16 Summarnsed Profit and Loss Account of the Corporation 
smmee its inception 15. as under — 

Year Profit (Rs m lakhs) 

1967-68 (+) 0 65 

1968-69 (+) 026 

1969-70 (+) 015 

1970-71 (न) 0 09
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Year Profit (Rs 1nlakhs) 

1971-72 ) 131 

1972-73 (-) 2 40 

1973-74 i - ) 2 37 

1974-75 +) 130 

1975-76 (+) 2 99 

1976-77 ] (+) 2 54 

1977-78 - 106 

1978-79 -+ 2 9 

1979-80 ) 6 47 

1980-81 (+) 1012 

1981-82 न (+) 18 34 

- 1982-83 ) 4 
1983-84 B +) 28 84 

1984-85 (+) 6497 

1985-86 ! ) 65 36 
1986-87 (+) 66 15 

With effect from financial year 1983 84, the Corporation switched 

over from mercantile system of accounting to cash system एप 

accountng This measure was stated to have been adopted to 

avold payment of income tax on income which had accrued but 

was not actually received by the Corporation 

N 

Interest on loans advanced to the assisted umis, service charges 

from industrial umits and commussion from underwriting of shares 

are the main sources of income of the Corporation 

Balance sheet (provisional) as o6n 31st March, 1987 15 at 

Annexure VIII and profit and 10855 account for the year ending 315. 

March, 1987 at Amnnexure IX 

In the wrtten memoranda submutted to the Commuttee 1t has 

heen stated with regard to investments in subsidiaries that the
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aundited accounts are not available and no dividend has been dec - 
lared or recetved and the losses incurred by_the subsidiary com 

pames have not been reflected in the value of unquoted investments 
लाल 

N
y
 

The Commuttee regretfully observe that evem though the position 

of most of the subsidiary umts of the Corporation is extremely 

~ depressing and these umts are incurring heavy losses, the Cor- 

2 poration 1s showmng brighter financial position 1 1its own accounts 

The Commutitee, therefore, recommend that the profit & loss pesition 

of each such umt shomld be duly reflected पा the balance sheet of 

the Corporation so that the functiomnng of the Corporation and 1fs 
“umts can be viewed प्रा a perspecive manner 

SUSPENSIONS AND ENQUIRIES 

17 1In reply to a question of the Commuttee the Corporation 

i ther written memoranda supphed the following details about 

the persons suspended during the last 5 years — ~ कि 

Sr Name and Designation Date of Reinstated 

N suspension on 

Sarvshri— 4 

1 OP Kapoor Section Officer 7-12-1984 14-8-1985 

2 05 Kaushik, Estt Officer 9-4-1986 16-4-1986 

3 RK Gupta Sr Tech Manager 10-12-1984 7-1-1985 

4 ND Snvastava Asstt 
General Manager(Accounts) 16-4-1982 30-4-1982 

Hamvir Singh, Manager(Civil) 4-11-1984 2-4-1986 

R K Wadhwa, Sr Manager(IA) * 28-1-1986 Still under 

suspension 

Vmod Kaushik Manager(Fin ) 8-10-1984 17-10-1984 

Mrs Kum Kum Gupta, i 

Personal Asstt 20-1-1986 23-1-1986 

Pawan Kumar Manager(Accounts) 16-4-1982 30-4-1982 

Mrs Usha Rani, Jr Scale 

Stenographer 24-2-1984 24-2-1984
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हा ame and Designation Date of  Reinstated on 

No suspension 

Sarvshri A 

11 Ravinder Kumar; Steno Typist 6-7-1984  Orders with 
drawn on 

° 12-7-1984 

12 S C Gupta, Tubewell Operator 30-7-1984 4-4-1985 

- 13. Jagdish Ram Tubewell Operator 16-10-1985 31-10-1985 

14 Sher Siogh, Peon/Chowkidar 23-12-1982 6-5-1983 
15  Sukhwinder Smgh Peon/ 

Chowkidar 27-6-1983 22-12-1983 

16 Baljit Singh Peon/Chowkidar 17-4-1986 28-5-1986 

17 Garbu Ram, Driver 23-12-1982 19-5-1983 
18 Rajpnder Sapra Clerk/Typist 24-2-1984 Removed from 

service we f 
16-5-1985 

19 Hawa Singh, Peon/Chowhidar 3-9-1985 13-5-1986 
20 Devender Singh Sr Accounts— 

Clerk 16-10-1985 28-5-1986 

The detail of encumres being conducted by Corporation 1n 
respect of irregularities commutted by the employees were given 85 
under — 

Sr Name of the employee Date of Latest position of the 
No and designation appointment of case 

enquiry officer 

Sarvshri— 

1 OP Kapoor 18-6-1985 Report recerved and 15 
Section Officer bemg processed 

2 RK Guptas, 1-7-1985 % Do 
Sr Tech Manager 

3 Bhagat Ram 26-3-1985 Do 
Drniver 

4 Hawa Singh 26-11-1985  Enquiry report awaited 
\ PeonfChowkidar 

5 YX Bhatia 25-4-1986 Do 
Technical Manager 

6 RK Wadhwa, 1-7-1986 Enquiry officer has been 
Sr Manager(IA) requested to submut the 

report by 158 86 
7 Bhagmal, Manager (Civil) 1-7-1986 Do 

8 SP Mehta, 1-7-1986 Do 
Asstt Manager(Civil) 

9 DY Raghav 8-5-1986 Report awaited 
Asstt Manager(Cvil) 

-
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The ‘Comimuttee observe that imordinate time 1s taken by the 

management of the Corporation 1n finalising suspension - cases and 

enquirtes In the case of Shm RX Wadhwa Sr Manager, 

who was placed under suspension on 28th January, 1986, ~no deci- 
ston had been taken even after the lapse of the period of over 

two years - 

The Comnuttee recommend that the reasons for prolonged sus- 
pension of हा RK Wadhwa, without finahsing the case resulting 

the payment of subsistence allowance for prolonged pertod, be प्रा 

vestigated and responsibility for abnormal delay m tlus and -other 

such cases be fixed The Commuttee fruther recommend -that the 

cases of all the defaultmg employees be expedited and final | decision 

कह taken without any averdable delay The progress made in this 

tegard be mtimated to the Committee
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1 2 3 4 5 

29 Om Steel Tubes Itd Dharuhera - 

30 है Cables Ltd Fandabad ' न 

1982-83 31 Sidharth Papers Ltd Dharuhera —_ 

1983-84 32 Batra Handling & P\rocess Engg 
Lid Udyog Vihar — 

1984-85 33 Um Products Ltd Dharubera — 
34  Continental Valves Ltd Roz ka Meo न 

1986-87 35 Omax Auto Ltd ) Dharuhera — 

)
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2500060 100 250000 

1275000 10 1275000 

1300000 10 300000 \ 
\ 

300000 100 300000 

1500000 . 100 1900000 

945000 10 945000 

1700000 10 1700000 

- £%
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- - ANNEXURE— 

Fmance division workmg performance of term loans sanc . 

Year _ No of units 

Backward  Non back Total 
/) ward 

1978-79 - P -— 1 1 . 

1979-80 3 3 6 

1980-81 3 4 7 

1981-82 4 10 14 

1982-83 g < 0on 
1983-84 6 7 13 

1984-85 7 3 10 

1985-86 3 6 9 

1986-87 6 6 12 

1987-88 -- _ — 

" Total 39 50 ® 

HYear Investment 

Backward  Non back Total 
ward — e wad 

1978 79 - 63 44 63 44 

1979 80 / 307 13 307 73 614 86 

1980 81 390 35 32 27 762 62 

1981 82 491 53 1214 14 1705 67 

1982 83 204,83 1054 00 1960 83 

1983 84 803 20 896 62 1699 82 

1984 85 / 788 28 39502 1183 30 
1985 86 898 32 950 51 1848 B3 

1986 87 1231 20 699 63 1930 83 

1987 88 — — —_ 

Total 5816 84 5953 56 11770 20 

)
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tioned under IDBYI's norndal and equpment refiance scheme upto 30 6 87 

(Amt Rs 1n lakhs) 

Amount sanctioned Amount disbursed 

_\fi————wackward NownarbdaCk Total No फू Backward Nwaron dbz;n.cl-( Total 

~ 4 50 4 50 1 - 3 00 3 00 

131 00 128 79 259 79 3 — 41 50 41 50 

142 00 178 00 320 00 8 84 00 136 21 220 21 

227 35 445 80 673 15 15 101 68 212 28 313 96 

366 67 397 82 764 49 21 89 75 131 65 221 40 

275 25 343 25 618 50 30 247 54 143 16 390 70 

38591 14893 53484 38 239 23 9550 334 73 
327 80 427 00 754 80 43 313 00 5275 365 75 

477 42 350 22 827 64 S0 287 98 241 04 529 02 

— — — 51 62 28 7 00 69 28 
कि के R L T R TR 2333 40 2424 31 4757 11 260 1425 46 1064 09 2489 55 

Employment Potential Expected Sales 

Backward Non backward  Total Backward Non back Total 
ward 

— 60 N 60 —- 63 70 63 70 

618 494 1112 389 79 630 13 1019 92 

303 365 668 505 20 412 01 917 21 

714 1678 2392 3626 38 7326 27 10952 65 

1203 1378 2581 5006 34 4170 90 9177 24 

751 1049 1806 4035 47 3089 66 7125 13 

788 291 1079 2782 41 902 25 3684 66 

764 513 1277 6792 93 1954 67 8747 60 

900 547 1447 हि 5557 56 2784 62 8342 18 
—_ , —_ — — —_ -— 

6047 6375 12422 23696 08 21334 21 50030 29 

Effective sanctions — Backward Non backward Total 

29No I7751AHJZt 3४ 154 प्र ध्् 33.0
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Sced Capital Assistance 

As on 30687 

\ (Amt Rs 1n lakhs) 

N Year uNmotSOf Amount sanctioned Amount disbursed 

] Backward Non Total Backward Non Total 
backward N backward 

. 1981-82 3 3 34 11 30 19 64 8 34 — 8 34 

/ 1982-83 1 — 7 50 7 50 — 9 46 9 46 

1983-84 2 ला 18 40 18 40 न 184 184 

रद 1984-85 2 21 00 9 50 30 50 5 00 13 00 18 00 

1985-86 5 14 43 42 50 56 93 16 007 11 50 27 50 

1986-87 ना —_— न — 6 78 12 00 18 78 

1987-88 1 — 6 40 6 40 — पा — 

“Toal 14 4377 9560 13937 3612 478 8392 

Effective sanctions = Umts Amount 

Y12 128 47 

Central Subsidy 

1981-82 2 12 53 न 12 53 7 96 — 796 

. 1982-83 1 32 26 न 32 26 4 56 ना 4 56 

1983-84 3 40 26 | — 40 26 30 67 — 30 67 

1984-85 4 38 51 — 38 51 25 86 —_ 25 86 

- 1985-86 4 34 82 - 34 82 16 52 — 16 52 

1986-87 1 15 00 — 15 00 59 97 ला 59 97 

1987-88 — - न — 102 ना 102 

" Total 15 173 38 — 17338 146 56 — 146 56 

Effective sanctions — Units Amount कर 

' 14 128 47 

None of the uniis whom HSIDC disbursed central subsidy have gone out 
of production after commencement of commercial production 

!
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ANNEXURE 

Position regardmg Term 

Sr Name of the पाए Loan Loan Amount due 
No sanctioned disbursed 

(effective) Prin Intt Total 

1 2 3 4 5 6 7 
! 

1 M/s Bareja Knipping 4 50 4 50 4 50 8 34 12 84 
Fastners Ltd Udyog Vihar P 

v 

v 
AN 

2 Mj/s Indian Sulphacid 49 50 49 50 24 00 41 73 65 73 
Industries Ltd Shahabad 

! 

3 M/s New Allenberry 5500 55 00 37 00 38 15 75 15 
Works Ltd Faridabad 

4 M/s JB Paper Mills 0 60 00 60 00 *6 00 48 84 54 84 
Dharuhera 

b 
5 Hindustan Instrument 22 58 22 58 22 58 961 3219 

Ltd Udyog Vihar 

6 Lakshmi Precision Screws 38 00 38 00 38 00 16 81 54 81 
Ltd Rohtak 

7 Jagdambe Papers Inds 83 00 83 00 26 20 50 30 76 50 
Ltd Sirsa 

| 

8 Parkash Pipes Inds Ltd 44 00 44 00 37 00 20 18 57 18 
Hjsar
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यश 

Loans disbursed upto 30-9-1987 

35 

Amount received Amount प्रा defauit पी any 

Prin Intt Total Prin Intt Total 

Remarks 

1 

8 9 10 1 12 13 14 

2400 4173 
“ ~ 

3700 38 15 

— 39 69 

2258 961 

3800 1581 

26 20 50 36 

3700 2018 

65 73 

75 15 

39 69 

3219 

54 81 

76 56 

4 50 

6 00 

725 

915 

11 75 

15 15 

After the default the Ioan 
was recalled and the court ap 
poiated lgquidator for Irqu 
dation of the company mn Oct 
83 The liquidator has imtiated 
steps for sale of assets of the 
company 

Due to losses suffered by com 
pany because of severe power 
cuts and recession in the Sul 
phuric Acid Industty Corpora 
tion had rescheduled the loan 
Company 15 regular after the 
reschedulement - 

Due to recession 1n tractor पा 
dustry the loan of the co was 
rescheduled mn 1982 1984 and 
1986 The company 18 regular 
in payments a 1Pater reschedule 
ment 

In view of over run and re 
cesston 1n paper ndustry the 
loan was rescheduled Des 
pite reschedulement since the co 
continued to make default notice 
for recall of loan was 1ssued on 
But this bemmg a seed ;capital 
case IDBI adwvised us not to 
take legal action without their 
prior permission A concor 
tum meeting was held on 
157 87 Corporation  bank 
which has also extended term 
loan 15 of the view that a study 
should be got down by Haricon 
to assess viabiity of the umt 
befors taking a final decision 

Entire Ioan has been repa:d by 
the co m time 

Entire 108 has been repaid by 
the company 

का 

Due to severe power cuts ए0 
suffered production 1055 ता 1983 
Loan was reschedule पा. April 
84 Co 1s regular प्रा payment 
after that 

Co 13 regular 1n making pay 
ment of 1ts dues 

|
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10 

1 

12 

13 

14 

15 

16 

17 

3% 
' 

2 3 4 5 6 7 

9 Om Steel Tubes Ltd~ 44-58 44,58-  19.58- 40,43~ 60 01... 
Dharuhera 

A 

\ 

A S Indl Gases Ltd 60 00 52 00 44 88 3316 7804 
Panzpat’ A 

हे 

Sidharth Papers Lid 60 00 60 00 28 00 43 72 71 72 
Dharyhera -~ 

Hemn Lehmann India A 30 00 30 00 22 50 14 16 36 66 
Ltd Fandabad. 

Ameteep Machine Tools 40 00 40 00 33 82 2038 54 20 
Ltd Faridabad १ 

Indian Aluminium Cables . 60 00 60 00 60 00 2705 8705 
Itd Faridabad 

Flovel Pvt Ltd 26 20 26 20 26 20 16 33 42 53 

M/s Prakash Tube 50 00 50 00 50 00 209 7092 
Ltd Bahadurgarh 

M/s Corslie Electronics 30 00 30 00 6 00 27 89 33 89 
(P) Ltd Udyog Vihar



10 11 13 14 

44 88 

9 87 

>33 16 

2800 4372 

22 50 

33 82 

60 00 

23 60 

50 00 

— 

14 16 

_ 20 38 

27 05 

15 87 

20 92 

13 66 

9 87 

71 72 

36 66 

19 58 

6 00 

30 56 

14 23 

50 14 

20 23 

In view of problems faced by 
the umt था Export of 1ts product 
the loan was rescheduled But 
since the company did not make 
payment as per reschedulement 
the loan was recalled and re- 
covery cerlificate ssued on 
29-4-86 The umt has been 
jomntly financed with HFC 
RBI recently conduct a meeting 
and suggested that a study be 
conducted regarding potential 
viability of the पाएं through 
HARICON and study 15 to be 
assigned shortly "R C 085 how 
ever not been withdrawn as yet 

The loan was rescheduled पा 
Nov 84 due to heavy power 
cuts and recession  Company 
1s regular since then 

Due to delayed implementation 
and delay था approval by RBI 
for ॥5$ MICR paper production 
was affected and the loan was 
rescheduled पा Sept 85 Com 
pany 15 regular since then 

Because of 1increase 10 manu 
facturmng cost companys sales 
had comedown and the Corpn 
rescheduled 1ts loan un Aug 
8h7 Company 1s regular since 
then 

Company is regular m अधि 
payments 

Company has repaid 15 entire 
loan हा Sept 

Company has promused to clear 
the last instalment 10 Qct 87 

Entire loan has been repaid in 
time 

Unit was set up by technical 
entrepreneur to manufacture 
Nickel Cadmium Batteries which 
15 a high-tech rproduct It has 
taken a long time for the Defence 
and other auythorties to test 
and approve the product पा 
view of problems fpaced by the 
unit the loan was rescheduled m 
Nov 84 and Dec 85 Smce 
default continued 1t was felt 
by HSIDC and Viya Bank that 
before extending any further 
relief a study bemg conducted 

y HARICON via 
bility of the umt CON
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1 2 - 3 4 5 6 7 e oS S AU SN 

B - - 

18 Dinesh Tubes Ltd 5500 5500 2662 2447 51 09 
Dharuhera 

{ 

LY | 

19 Jindal Strips Ltd Hisar 130 00 130 00 65 00 2616 9116 

20 M/s Ashoka Alloys Ltd 3700 3700 2550 2299 48 49 
Ambala ~ 

| 

21 M/s Mehta Electro Steels 4200 4200 2700 1418 4118 
Ltd Biwam 

22 MJs Weston Components ™~ 101 00 101 00 5020 3226 82 46 
Ltd Dharuhera 

L‘ - — 

23 M/s Century Tubes Ltd 6060 6000 3234 2552 57 86 
Bhiwam r . 

24  Gurera Gas Cylinders(P) 4135 4135 1725 2137 3862 
Ltd Faridabad . 

25  Rukmum Enterprises (P) 2467 24 67 820 1870 26 90 
Ltd Dharuhera 

ली



10 13 14 

26 62 24 47 51 09 

6500 2616 9116 

370 

27 00 

50 20 

32 34 

17 25 

13 01 

14 18 

32 26 

25 52 

1671 

4] 18 

133 

21 80 

8 20 

9 98 

17 37 25 57 

has submitted a report suggesting 
extention of reliefs and further 
reschedulement of loan A ntoe 
will be put up to the Board 
giving  recommendations  of 
HARICON for final decision 

Due to delay पा sanction of 
worhing capital by the bankers 
cash generation affected and the 
loan was rescheduled m July 
87 Co 1s repular smce, then 

Co has repaid 15 first loan 1m 
full o time 

This 15 a power intensive ymt 
Despite the reschedulement done 
in view of acute power Crisis 
Co s operations were adversely 
affected The Co therefore de 
cided to shuft 1ts operations to 
HP The financial institutions 
of HP have sanctioned loan 
and bave also agreed to repay 
the dues of HSIDC and HFC 
out of the loans to be disbursed 
by them It 15 expected that the 
entire loan will be repaid during 
the current year 

Co s loan was rescheduled to 
fall पा line with IFCI the lead 
1hnst1tut|on Co 18 regular since 
then 

Co 15 regular in payment of 
1ts dues 

Co 15 regular पा payment of 
1ts dues 

The loan was rescheduled 1n 
Jure 85 because the umit had 
stoped production 1n the absence 
of orders for LPG Cylinders 
by the ol companws The 
company 15 regular after re 
schedulement 

The company had defaulted पा 
payment and loan was resche 
duled The company subsequen 
tly appled for additional loan 
to HSIDC & HFC and 
our Board decided to copst 
tute a Commitiee comprising 
representatives  from HSIDC 
HFC and D1 s office to go प्राण 
viability of the umit Report of 
the Committee was considered 
by the board when 1t was decided 
that कफ. view of project not being
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26 M/s~Bhanu Industnes 52 83 52 83 36 00 24 01 60 01 
{Pvt Ltd Hisar N 

27 M/s Auatometers Ltd 60 00 60 00 42 18 23 36 65 54 
Faridabad 

< 

28 M/s Rexor India Ltd 15 00 1500 15 00 816 2316 
Fandabad 

\ 

29  M/s Tirupati Resayan 16 15 16 15 7 51 5 47 12 98 
Udyog' Ltd Hisar 

30 M/s Akay Sintered Products 20 68 20 68 6 90 17 25 24 15 
Ltd Faridabad 

न 2 ICL Towers Ltd 48 90 48 90 18 40 12 68 31 08 
d N 

32 Mys Ehxir Pharmaceuticals 73 25 69 51 न 17 51 17 51 
Ltd 'Dhartihera 

33 M/s Batra Handling & 33 25 33 25 195 11 25 13 20 
Process Engg Pvt Ltd 
Udyog Vihar



14 

36 00 

42 18 

6,05 

751 

18 40 

2401 

23 36 

812 

5 47 

217 

12 68 

17 51 

60 01 

65 34 

14 17 

12 98 

2 55 

13 20 

8 95 

6 52 

— 

0 04 

15 08 

3199 

21 60 

viable, steps be taken for reco 
very of dues ofy Corporation 
Accordingly Recovery Certificate 
ssued on 49 87 

Company 15 regular in makng 
payment of its dues 

Due to adverse profitability हो 
1984 and only marginal profit 
abiity 1n 1985 Company faced, 
extremely tight liquidity position 
Loan was rescheduled 11 June 
198¢ Company_1s regular;after 
reschedulement 

Due to persistent defaults 16 
covery certificate was 1ssued, on 
19885 It was returned by 
Collector once on some technical 
grounds However a fresh re 
covery certificate has been 1ssued 
on 8 7 1987 

Company 15 regular या making 
15 payments 

This umt was promoted by 
entrepreneurs from Calcutta _ As 
the umt started incuyrping 1055 
they sought our permussion for 
chapge of management HSIDC 
had also separately recerved a 
proposal for taking over of the 
unit by another party A 52165 
of meeting held with both parties 
The request for transfer of 
management m favour one of the 
party 15 under active considera 
tion of the corporation How 
ever the RC issued on 19 12 85 
after the पाए defaulted 15 still 
not been withdrawn 

Company 15 regular ता making 
its payment 

Due to delay m commercial 
production there were no suffi 
cient cash accruals ५ repay the 
1nstalment origmally fixed Cor 
poration therefore rescheduled._ 
the loan and, instalments, are 
now due from June 88 Co 15 
regular 10 making terest pay 
ments 

Due; to mitial  iguidity cons 
trains company,could not:pay 
1ts 1nstalments after Dec 86 
It has been allowed monthly 
paymentsfof the June 87 1nstal 
ment Co 1S regular in pay 
ing 1ts interest T
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42 जान 

1 2 3 4 5 6 7 ! 

34 M/s Universal Comtronics 86 00 10 00 10 00 596 15 96 
Ltd Udyog Vihar 

ह 

हा 

35 मिड RP HydroOds (P)Ltd 12 25 12 25 510 4 25 9 35 il 
In V 

36 M/s Associated Distilleries (P) 88 00 88 00 16 81 27 99 44 80 
Ltd Hisar - 

37 M/s Galaxy Power Cables Ltd 90 00 90 00 . 16 42 16 42 
Dharuhera की 

38 M/s Haryana Milk Foods ‘ 29 40 29 40 29 40 162 31 02 
1td Pehowa 

39 M/s Haryana Oils Pvt 38 26 38 26 11 00 11 25 22 25 
Ltd Jind \ 

[} 

40 M/s Gtandlay Plastics 47 69 47 69 21 85 23 70 45 55 
Ltd Sonepat - - - 

41 M/s Chhater Chemuicals 40 75 40 75 8 73 १. 1027 19 00 
(P) Ltd Xarnal 

42 Haryana Auto Castings 90 00 44 32 ना 536 536 
Lid Roz Ka Meo 

43 Surindra Enterprises (P) 3200 "7 3200 9 30l 912 18 42 
Ltd Rewan
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»‘—_——_-‘—_—____—_—_-__
_____________8 9 10 1 12 13 14 

N 

— [294 29 110007 302 13 02 Project was not beng imple 

- mented as per approved scheme 

and further disbursement of [080 

was withheld Company did not 

make payments of over dues and 

’ 
after discussing with IDBI(since 

1t 15 a seed capital case and their 

prior approval 15 & must) RC 

was 1ssued on 22787 

e i— - 

- 

’___SMIO 425 935 —_ - — The company 15 regular 1 

- 
e making 1ts payments 

— e कन्यन्य = /_,
 — k4 

< 16781 2799 44 80 = - —_ लिए ompany— 15~ regular 10 

- _ __——maKing its payments 

— 1237 1237 _— 405 405 The loan was rescheduled be 

cause of an over run and also 

because brokers for public 15506 

did not honour the underwriting 

commitments and company faced 

ligmdity problems Company 5 

request for further reschedule 

7 - e ment 1s under consideration 

29 62 3102 — न —  Company has pre pad ग Joan 
within one year of availment 

55 764 1314 55 _ 36 911 Umt commutted default for the 

- - first time. after there was a fire 

m 15 factory 10. August 1986 

— Since company despite remin 

ders did not submit wformation 

sought by us for reschedulement 

of loan R C was 1ssued on 

871987 Company has smce 

paid Rs 3 07 lakhs and also 

given a proposal on 16 9 87 

= 
for repayment of entire loan 

within the original repayment 

schedule and the same 15 bewng 

considered 

74 547 1043 1590 1638 1327 29 65 Company has defaulted and R C 

issued on 27 7 87  Company has 

submitted a proposal for re 

schedulement which 15 under 

consideration R C not with 

drawn yet pending final decision 

of reschedulement 

8 73. 1027 1900 न” — — Company 15 regular 1n making 
its payments 

— 536 536 — न —_ fThe company 1s regular so 

ar 

310 620 930 620 29 912 Company defaulted ता Sept 85 

and March 86 R C wasissued 
on 28 4-8¢ Company cleared 

~ 
the default ता June 86 and gave 

an undertaking not to commut 

default again RC was with 
drawn However 1t again com



45 M:har,s QH Talbros Ltd Udyog 85 86 
S 

- P M\\\\\ 

K@ 
44“ -~ 

कक 2 3 4 5 6 7 

44 MJs Edlerpress Publishéts (P) 84 00 84 00 560 1406 19 66 
Lid Udyog Vihar _ - 

85 86 -- 9 84 9 84~ 
- - अल... 

जि न 
I 

.—‘\L.—"—- - 

. 

46 MJs Verma Trafag Ins 0% 30307 120 4%3- 553 
—  truments Ltd Bawal न _ ~=al] 

Haryana Calliphrs & 5296 2756 331 509 840 
Reégildator Valves Ltd -~ 
Dharlihera _ 

48 Passupati Spining Ltd 100 00 100 00 10 00 6 36 16 36 
‘Dharufiera 

49 DevPapersP Ltd Jind 76 50 76 50 ना 8 14 814 
50 *Mj/s Sanchem Prodéssing Idd 52 30 52 30 4 00 1245 16 45 

JJmd B 

51 M/s Haryana Flour Mills (P) 81 67 _ 56 50 — 134 134 
Ltd Gurgdon _ - 

52 Mys Baker 011 Tools 88 00 31 00 न 024 ना 
~India (P) Ltd Gurgaon 

Total Rs 2766 38 2533 39 1002 61 961 19 1963 80 

ew
)
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8¢ 9______________..-—-—-————-——————‘—’——'__——___—} 10 11 12 13 

560 1406 1966 _ = == 

090 245 335 o030 18- 218 

— 061 D61 331 448 779 

10 00 636 1636 —_ — — 

— 8 14 8 14 न — —_ 

- 450 450 4 00 795 1195 

न i34 134 ना ना — 

— 024 024 —_ न - 

872 77 815 89 1688 66 129 84 14530 275 14 

mitted _default m Sept 86 

Fresh RC was sssued 1 Dec 

86- The Tehsildar Rewari 

15 recovering Rs 25000 per 

month from the party and sen- 

ding to us though we had made 

it clear many tmes that ths 

amount 18 not sufficient even for 

our interest 

Company 1s regular in pay 
ments 

Due to delay in implementation 

company suffered Liquidity cons 

tramnts and defaplted m Jupe 
87 and Sept 87 On 1ts request 

the loan has been rmhereg nled 

and Sept 87 interest 18 to be re- 

covered या threg monthly mstal 

ments from Nov 87 

The Jme 87 and Dec 87, 

instalments are also to be re 

covered 1 monthly Instalments 
from Apnl 1988 

The Company has recently 

gone 1nto production and 18 

facing liquidity problems It 

18 bemg pursued to clear the 

Sept 87 default immediately 

This Guit has been promoted 
by two entrepreneurs Sh Amil 
Sharma and Pardeep Verma 

During implementation still due 

to  (ifferences amongst the 
promoters project “came  fo 
stands still = Notice for recall 

of loan was gtven on 30-4 87 

Partics have now written that 

therr differences  have been 

patched wp and they would 

submmut a detatled proposal for 

revival diversification of the पाए 

Co has paid the dues 1 tyme 

Co has pad the dues पा time 

Operatiops _of the umt were 

adversely affected because of 

delay m sanction of working 
capital Problem faced by the 
unit being genuine  proposal 
for reschedulement 15 under 
our consideration 

TLoan disbursed partly and 

company has paid interest due 

on it 

Loan disbursed partly and 

company paid the interest due 

on 1t 

Note —Amounts due have been indicated after taking into account amounts resche 

duled, wherever reschedulements have been done
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BRI - 
_ ANNEXURE— 

Statement showing investments made by the State Govt n पाए preference shares 

NSrO Name of the company Location कि मैममणमम 

1 2 _ 3 बिग रे, 4~ 5 

1 Nuchem Plastics Ltd —Faridabad ~ ...1968 69 5,76 500 

2 Prestolite India Ltd Do 1969 70 500000 

3 Bharat Carpets Ltd Do 1969 70 395600 

4 एप Foods Lid Panipat 1970 71 2 26 000 

5 Curewel India Ltd Fanidabad 1970 71 587300 

6 Promam India Ltd Do 1970 71 4 00 000 

7  Cable Works (I) Ltd Do 1970 71 4 00 000 

8 Depro Foods Ltd Rai (SNP) 1970 71 ) 339000 

9 Haryana Steel & Alloys Murthal 1971 72 12 89 000 

10 Hada Steel Products Ltd Fandabad 1971 72 299700 

11 Jotindra Steel Tubes Do 1972 73 49500 

12 Haryana Breweries Ltd Murthal 1973 74 11 14,500 

13 Tiger Locks Ltd Gurgaon 1973 74 750 000 

14 Delton Cables Ltd Faridabad 1974-75 10 00 000 

15 Dabnwala Steel & Engg Do 1974-75 4 99,500 

16A Mohta Electro Steel Bhiwam 1975 76 9,99,500 

17 Haryana Oxygen Ltd Hlssar— नह 77 395000 

18  Century Tabes Ltd Bhiwant T197778 499 500 

19 Tirupat Woollen Mills Sonepat 1978 79 997 500 

Q
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of Industrial companies through HSIDC and nterest dwidend acerued thereon and recewed 

Dhvidend accrued Amount recerved on Ac of 
upto the financtal oo . 0000000 

&t
 

byefomremfldl:icd 1ogn 87or Dividend Principal Total 

6 7 8 9 

645973 00 645973 00 5,76 500 1222473 00 

789945 00 187445 00 — 187445 00 

639872 15 301634 15 — 301634 15 

340 647 52 257708 63 — 2571708 63 

824228 25 824 228 25 587300 1411 528 25 

319155 00 — 400 000 4 00 000 00 

600 611 00 ना — - 

492011 00 — न न 

18,24 636 17 1677075 17 12 89 000 + 2966075 17 

4 26,481 00 416 890 25 - 416 890 25 

665042 40 665042 40 4 98 500 11 63 542 40 

14 [2 588 60 - — == 

7 83750 00 23327 00 ना 23327 00 

1192915 00 10 98 247 00 2 50 000 1348247 00 

610 945 00 610945 00 35101 6 46 046 00 

11 56 822 00 11 56 822 00 ! 11 56 822 00 

477155 00 - — \ — 

521854 62 521854 62 o — न 21 854 62 

768075 00 435941 00 हा 435931 00
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ANNEXURE— 

Statement showmg mvestments made by (be State Govt through- HSIDC - the 

- - e dindend, interest etc 

- St Name of the Compaoy Location Year of . 

No 
1nvestment 

- 
\ 

1 2 3 4 

z 

1 Haryana Concast Lid Hissar 1975 76 

2 Haryana Oxygen Ltd - Hissar 1976 77 
s 

- 
- 

N 

. _ 

3 Sehgal Papers Ltd Dharuhera 1976-77 

4 Century Tubes Ltd Bhiwam 1977 78 

दि दे 

[ 

§ Haryana Tanneries Ltd Jind 1978 79 - & 

~ 

¢ Indo Swiss Times Ltd Gurgaon 1978 79 

7 Bareja Kmipping Fastners Ltd Gurgaon 1980 81 

» 

B
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~Equity-Share-Capital of Industrial compames.and amoant reccived towards principal, 
from Compames /Guarantors 

Amount 
1nvested 

Amount rece; Remarks 
ved ॥ any 
towards pr1 
ncipal or divi = 
dend Interest - 
to date 

10 00 000 - — हे 

- = Shr1 PK Chowdhary आल Arvind Chowdhary 
and Smt Mohimmu Chowdhary of Koth: Shekhupur 
Distt Hissar_had given ther personal gua 
rantee and undertaking to buy back the share 

-~ holding after 10 years The guarantors=—were 
called upon to do so on 6 10 87 and 151 87 and - 
on therr faillure to do so the D1 Haryana 
was requested on 23 2 87 to~effect the recovery 
of the amount alongwith interest there on upto 
the date of realisation from the guarantors 85 

— न arr‘{__\eamof land revenue 
कि मे - - 

Shit M M Sehgal and Smt Anjahi  Sehgal 
had given” ther_personal guaranteefundertaking 

- to buy back the sheres after 10 years The 
~guarantors were called Upon to do so on 31 3 87 
and on therr fallure to pay the amount the DI 
was requested on 1587 to effect the recovery 
of the amount with interest~~upto the date of 
realisation fromi’ the guarantors™as arrears of 

- land revenue 

200000 236000 Shr1t GK Hada and Shn ML Khemka' had 
furnished their personal guaranteefundertaking 
to buy back the shares “after 10 years The 

& guarantors however purchased the shares at par 
plus 12/ per annum nterest ~from the date of 
Investment upto the date एव purchase on 179 79 
Sum of Rs 56000/ was received-as return on 
the mvestment 

500 000 — — 

15 00 000 90 000 

ना 

—~ 

o 

The company’ declared 6 / maiden dividend 
during 198283 and paid°Rs 90000) “The 
shares are to be purchased back by the puaranters 
namely ShnP C Guptaand आप SM Aggarwal 
after 10 years from the date of investment at par 
plus 12,/ per annum minus dividend already 
paid by the company 

245000 2 50 000 In view of the past experience with other com 
pantes the draft of the personal guarantee unders 
taking was modified to provide that the same 
could be 1mvoked before expiry of 10 years 
if घाट company stopped working went under 
Iiquidation etc  As the comany had stoppeord 
1ts operations the guarantee was invoked betore 
exprr}' of 10 years and एप L M Barela who 
had furnished his bpekrsona] guarantee was callled 

ac, upon to buy 
The guarantor 

the shares immedately 
challenged our action पा the 

.



50 

s & 

4 

-l या 

- जन न = 

T — " 
- e 

,-—“"/ 
- 

8 Rama Fibres Ltd Bhiwany 1980 81 
च्छे 

9 East India Syntex Ltd - { Dharuvhera 1981 82 

न — T - 

10 Passupat: Spinmng Mills Ltd Dharuhera 1981 82 o 

— - — 
s 

11  Hindustan Instruments Lid . Gurgaén 1981 82 

/ / - - — - = 

12 एप Steel Tubes Ltd - Dharuhera 1981 82 

13 Victor Cables Ltd Faridabad 1981 82 

14 Sidharath Paper Ltd Dharuhera 1982-83 

15 Batra Handhng & Packaging Ltd Gurgaon 1983 84 

16 Contmental Valves Ltd - Roz ka Meo 1984-85 - 

17 Unmiversal Products Ltd Dharuhera 1984 85 

18 Omex Auto Ltd Da 1986 87
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19 50 000 

15 40000 

20 00 000 

150000 

ना 

2 50 000 

1275 000 

3 00,000 

300 000 

9,45,000 

19 00 000 

1700 000 

200000 

2 46 000 

High Court The case was ultimately disouss 
but during the course of proceedings the High 
Court got us a payment of Rs 50000 on 
121083 Shn Varga then filed an tcdpeathpal 
before the Supreme Court The Court admut & 
appeal on the condition that the party deposited 
Rs 2 lakhs or a Bank Guarantee of Rs 2 lakh 
with फिट Corporation The case was dismussed 
by the Court and the Bank Guarantee of Rs 
2 lakh was encashed by the COr;iu oratton on 
2485 ‘Thus the total amount of ही 2 5 lakh 
has been realised agamnst mvestment of Rs 
245 lakh The  Corporation 1mtated pro 
ceedings for recovery of Rs 1 26 lakh as interest 
on mvestment 85 arrears of land revenue This 
has been again challenged by Shr1 Bareja m the 
Civil Court at Chandigath and the same 18 being 
contested 

The company paid 104 mawden drvidend for 
the year 1985 86 

The company paxd Rs 2 lakh as dividend for the 
ygar 1936 

The  guarantors/Directors of the companv 
purchased the shares at par plus 12, per 
annum 1nterest from the date of mvestment less 
dividend paid by the company on 5187 The 
total sum of Rs 246000 was received by the 
Corporation
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ANNEXURF—-VIIE nd 

Provisional Balance Sheet a5 on 31st Marchk 1987 
S - 

Lmabilities Current Previous Assets Current Previous 
Year (Rs) Year (Rs) Year (Rs) Year (Rs) 

1 2 3 4 5 6 

Share 14 52 58 000 14 52 58 000 Fixed 29173339 2783898 
Capitnl Assets 

Share 1 95 00 000 — Tovestments 62763018 54009 818 v 
Application . 
Money 

Reserves & 20212511 15619570 Current 345409397 303593813 
Surplus assets 

loans 
and 
advances 

Unsecured’ 145894289 104741 365 
loan 

Current 80224954 94768 794 Notes 
Liabilities & forming 
Provisions part of the 

" accounts 

Total 411089754 3603873529 Total 411089754 360387529 
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- ANNEXURE—IX 
L] 

Profit & Loss Accounts for the year ending 31s March 1987 

To special 26 96 220 
Reserve 

To provision 2022 160 
for Income 
Tax 

78 75 370 

26 14 348 

19 60 762 

59 78 449 

12593 750 105 53 559 

Profit B/F 

By profit 
transferred 
from P&L 
Account 

18269—H VS HGP Chd 

Expe—h__*—_\-—__—__——ndlture 
Current Previous Income Current Fievious year (Rs) year (Rs) year (Rs) year (Rs) 

1 2 3 4 5 6 

To Expenses 14023634 13071 131 By lacome 20868744 1 9845 971 
To Depre 229759 238 969 
ciation 

i To profit 66 15301 65 35 871 
transferred 
to P&L 
Approp 

account 

20868744 19845971 20868744 1984597] 

Profit & Loss Appropriation Account jor the year ending 31st March 1987 

59 78 449 40 17 (88 

66 15 301 6335871 

| | 

12593750 105 53 559 
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